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CENTRAL A

DATED AL

CORAM : Hon'ble Mr. B. Dés Gupta, Member-A
Verma, Member=J

Han 'ble Mr, T,

INISTRATIVE;JIIBUNAL, ALIAHARAD BENCI

. ALIAHA
\

A

HABAD THIS THEL.S.7..DAY OF JULY, 19%.

REVIEW PETITION NO, 76 ¢f 19%.

ORICINAL A

|
IN |

Mohd. Yus

uf s/o. Mohd, Hunus,

Rfo. 88, $hilakhana, Te@liarganj,

District Allahabad. e

1, The Un
Compto
New De

Vergus

ijon of India throuch the

1hi.

PPLICATION NOJ| 144 of 1993

ller and Auditdr General of India,

2. The Principal Accountant General,

Wttar

3. Sri S

G.D.(Main) office of

Vo B

(By Hor

the orde1

Pradesh, Allahigbad.

Allahabad,

|
|
ojnisa

—

t.Ganguli,;ACCDunts Officer,
the P.A.G.

.....Respondents,

/

y'ble Mr, T. LY Verma, Membe r=J)

This app%ication has been filed to geview
-~ dated 3rd of||June, 1995 passed in O

o

petitioner/applicant

A ,No,l44

2




‘ | - j}%)

- e

*5% The aforesaid] O.A. was filed for qualshing order

~

dated 12,11,1092 where the claim of the app%icant £
re-enaagement and regul jsation has been re jedted and
for issuing a directio to the respondent No.2 to enter

the name| of the applicfnt in Live Casual Labogr Register

according to his seniofity.

< The aforesaifl case was dismissed by| this
Tribunal on the ground that the appliéant had| failed
+ o0 make |out a case thak he had acquired a staftus
entitling him to re-efagement /reqularisation in

Group ‘D' Post in the bffice of the respondert No ,2

4, It is vell dettled that power of review

el

may be exercised - |

|

I, On the diiscovery of new and impprtant Aatter
or eviddhce which, after the exercise of due
deligen¢k was not within the knowledge of th

person seeking the review or cduld not| be
produced by him at the time whan the order

was madel.

II, Where sfme mistake or grror apparent on
the facd of the record is foungd and,
|

I11. Any other analoous ground.




e

we find that the grouﬂds taken for review suqaest
that the decision was
review provisions canﬁct be invoked to corregt

error if any, committgd in deciding the case [on

W have perised the review application and

merit, The applicant

does not appear from fihe review application that

new and

exercise of the dwe d
knowledge of tould not be produced at the time

when the case was arqhed, has been discovered or

important mat

L3~ |

erroneous on merit, The

Has precisely done the same. It

dor or evidence, which after

igence, was not withi the

that mistake or erron|apparent on the face of the

record has been found| justifyina interferencg with %

the order in exercisd|of review jurisdiction

6.

this review applicatﬂbn and dismiss the samgq,

4,

Membe

(pandey)

In view of

the above, we find no merit in




